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. CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0. A.Nfj, 775/2002

Hoii'ble Shri Shanker Raju, Member(J)
Hon'ble Shri S.K.Agrawal, Member(A)

Monday, Lhis Lhe 22nd day of April, 2002

Shri S.B.GupLa
s/o LaLe Shri Mangal Sen GupLa
r/o 11 P Colony Qlr, No,G-70
Mohkampur, Dehradun
UILaranchal.

(By Advoc-ate: Shx-i A.K,Mishi'a)
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Union of India through
Secre Lary
Ministry of Petroleum
Government of India

Shastri .Bhawan
New Delhi.

The Director General

CSIR

Rafi Marg
New Delhi.

The Director

Indian Institute of Petroleum

Mohkarapux-
Dehradun

Uttranchal.

ORDER (Oral)
f

By Shankex' Raju, M(J)?

Heard the learned counsel.

Applicanl

ReapondenLs

2, Applicant, who has been exonex-ated in the

disciplinax-y proceedings, has impugned an Office

•/

Memox'andum passed by the x-espondexits on 22,8,2001

whex'ein the applicant's name wa,s not shown in the list

despite having eligible Technical Staff in Group 11(3)

of the Institute fox- assessment to the next higher

gx-ade Gr,II (4). Applicant alleges that he has not

been coxisidex-eii despite having a clean sex-vice recox-d

and ACRs, In this x-egax*d, applicant made a
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repi-efseriLaLion lo Lhe reBpondeiiLs on 6.6,2001 and also

seal. reminders on his represenLaLion, Lhe respondenLs

are yeL Lo dispose of Lhe aforesaid represenLaLion,

3, In Lhis view of Lhe iiiaLLer, ends of

jus Lice would be lueL, if Lhe respondenLs are direcLed

Lo dispose of Lhe aforesaid repx*esenLaLion of Lhe

applicanL by passing a deLailed and speaking order

wiLhin Lwo monLhs from Lhe daLe of receipL of a copy

of Lhis order. We order accordingly. If Lhe

applicanL is sLill aggrieved wiLh Lhe order Lo be

passed by Lhe respondenLs, he is aL liberLy Lo assail

Lhe same in accordaxxce wiLh law.

4. LeL a copy of Lhis order be senL Lo Lhe

respondenLs along wiLh a copy of Lhe OA-

/rao/

OA is disposed of accordingly.

(S.K.Agrawal) (Shanker Raju)
Member(A) Member(J)


